FORM A
PUBLIC ANNOUNCEMENT

[Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation
Process) Regulations, 2017]

FOR THE ATTENTION OF THE STAKEHOLDERS
TRANSFORMATION PRIVATE LIMITED

OF 1IQVIA HEALTH

NAME OF CORPORATE PERSON

IQVIA° HEALTH TRANSFORMATION
PRIVATE LIMITED

DATE OF INCORPORATION  OF | 10/09/2019

CORPORATE PERSON

AUTHORITY UNDER WHICH | REGISTRAR OF COMPANIES, NCT OF
CORPORATE PERSON IS | DELHI & HARYANA

INCORPORATED

CIN/ LLP NO. U62013DL2019PTC354907

ADDRESS OF THE REGISTERED | HINDUSTAN TIMES HOUSE, LEVEL 10,

OFFICE AND PRINCIPAL OFFICE (IF
ANY) OF CORPORATE PERSON

K.G. MARG, CONNAUGHT PLACE, NEW
DELHI - 110001

LIQUIDATION COMMENCEMENT
DATE OF COPORATE PERSON

SEPTEMBER 18, 2025

NAME, ADDRESS, EMAIL ADDRESS,
TELEPHONE NO. AND  THE
REGISTRATION NUMBER OF THE
LIQUIDATOR

MR. NAVEEN NARANG

H-3/63, FIRST FLOOR, VIKASPURI, NEW
DELHI - 110018

EMAIL: nnarang.associates@gmail.com
PHONE: +91 98180 05476

REG. NO: IBBI/IPA-002/IP-N00794/2019 -
2020/12565

AFA VALID UPTO: 31°" DECEMBER 2026

LAST DATE FOR SUBMISSION OF
CLAIMS

OCTOBER 17, 2025

Notice is hereby given that IQVIA Health Transformation Private Limited has commenced
voluntary liquidation on September 18, 2025 (Liquidation commencement date).




The Stakeholders of IQVIA Health Transformation Private Limited are hereby called upon to
submit a proof of their claims, on or before October 17, 2025, to the liquidator at the address
mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

(Naveen Narang)
Liquidator

Date: 21/09/2025
Place: New Delhi
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FORM A
PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankruptcy Beoard of India
{Voluntary Liquidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF

IQVIA HEALTH TRANSFORMATION PRIVATE LIMITED
1| Name of Corporate Person IQVLA HEALTH TRANSFORMATION PRIVATE LIMITED

2.| Dals of incorporafian of Corporate Parsan 1(‘.-,'|_|9_-‘::'I:|19.
L | Euthority under which Carporase Registrar of Companies, NCT of Delhd &
Person 15 incoeparated fregstersd Haryans

1| Corporate identity number | imasd Babiity | UB2013DL2019PTCI54507
dentity rnimiber of Corporate Person
.| Auddress of he reqgisterad Office and | Hindustan Times House, Level 10, K.G. Marg,
Principal affice (any) of Coerpocate Parsan | Connaueghl Flace, New Delhi - 110009
B | Ligusdation commencement dale of September 18, 2025
| Comarale Person _
Mams, adcress. amail acdrass, lefephone
nurnbaer ard the regeiraton mmber of
fhe Liridasar

Name: NAVEEN NARANG
Addrass! H-162 Firsl Flog, Vikaspun
Mew Delhi = 110018
Email: nnarang associates@gmail.com
Mobile Number: #37 8180 05476
Regn.Mo; IBBIIPA-002P-NOI 94720719 202001 2565
_ | AFA Yalid upto: 31122028
B.| Last date for submssion of caims Dctober 17, 2025
Mofica is heraby given that IQVIA Health Transtormation Private Limied fas commenced voluntary
liguidaticn o September 18, 2025 (Licudaton commencament date)
The Stakeholders of BIWIA Heafth Transformation Private Limited are hereby cafled upan fo
submitt a proot of their daims, oo or before October 17, 3025, fothe liquidalor af fhie address mentianed
agamsiilemT,
Tha firancial cradibors shall submil (her proal of cams by akclrord mesns only, Al olbar stakeholders
enay Subeitthe proaf of daims In person, by post of by electronic méans
Submission of false armisleading procds of clasm shadl sttract penalties.
Sdf-
Maveen Narang
Liquidator of Igvia Health Transformation Private Limited
Regn. No.: IEBIIPA-COXIP-NOOTO4/201% -2020/12565

Diata: 29 .08 2025
Place: New Deihi

HINDUJA HOUSING FINANCE LIMITED
Corporate Office: No. 167-169, 2nd Floor, Anna Salai, Saidapet, Chennai-600015.
HINDLLA Branch Office: F8, First Floor, Mahalaxmi Metro Tower, Sector 4, Vaishali,

HOLISIMG FINENCE Ghaziabad, 201019 Email: auction@hindujahousingfinance.com

ALM - Arun Mohan Sharma ¢ CRM- Naveen Khatana - 9555882099 « CRM- Chandan Tiwari - 6394412436

CLM - Satyam Gupta - Mob. No. 8006600745 ° CLM - Nikhil Narayan Arora - 9079634624
SYMBOLIC POSSESSION NOTICE

Whereas the undersigned being the Authorized Officer of the HINDUJA HOUSING FINANCE LIMITED
under Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
(No. 3 0f 2002) and in exercise of powers conferred under section 13(12) read with Rule 3 of the Security
Interest (Enforcement) Rules, 2002 issued a demand notice was issued on the dates mentioned against
each accountand stated hereinafter calling upon the borrower (hereinafter the borrower and guarantors are
collectively referred to as the "the Borrowers") to repay the amount within 60 days from the date of receipt of
said notice. The borrowers having failed to repay the amount, notice is hereby given to the borrower and the
public in general that the undersigned has taken possession of the property described herein below in
exercise of powers conferred on him under sub-setion 4 of section 13 of Act read with rule 8 of the Security
Interest Enforcement Rules, 2002 on this the dates mentioned against each account. The borrower/
guarantor in particular and the public in general is hereby cautioned not to deal with the property and any
dealing with the property will be subject to the charge of the HINDUJA HOUSING FINANCE LIMITED for an
mountand future interest at the contractual rate on the aforesaid amount together with incidental expenses,
costs, charges, etc. thereon. The borrower's attention is invited to provisions of sub-section (8) of
section 13 of the Act, in respect of time available, to redeem the secured assets.

(Hh

Amount
Outstanding

Sr. LAN Nos. / Name of Borrowers / Demand Notice Date
No Guarantors & Address Date of Possession

ql DL/JNK/JNKP/A000000021, Mr. Kaushal Devi, 18-06-2025 Rs. 2129961/
Mr. Krishan Kumar Sharma, H. No-15 Vill- Chhijarsi, Teh.- 18-09-2025 as on 18-06-2025
Dadri, Gautam Bud Nagar, UP 2071307 SYMBOLIC plus interest thereon

Description of the Property: (Plot on Khasra no. 150), Shanti Vihar Colony, Village Yusufpur Chak Savari,
Tehsil Dadri, District Gautam Budh Nagar, U.P., Shanti Vihar Colony, Rural, Noida, Uttar Pradesh, India - 201301

2.| DL/RJP/RJPC/A000000341, Mr. Sahil Sharma, Mr. 18-06-2025 Rs. 1521064/-
Sanjay Sharma, Mrs. Kankana Deka, Flat No. 26, Tower 18-09-2025 as on 18-06-2025
No. 8, Palm Olympia, Gaur City Noida, Greater Noida, SYMBOLIC plus interest thereon

Uttar Pradesh, India - 2138

Description of the Property: Flat No. 26, Second Floor, Tower- 8,
[Gaur City Mall, Greater Noida, Uttar Pradesh, India - 201308

Palm Olympia, Gh-02, Sector- 16C, Nearby|

3| DL/MNR/MNGR/A000000196, Mr. Brijesh Kumar, Mr. |  18-06-2025 | Rs.1155274/-
Kumari Deepika, Villege- Parthla Khanjarpur Sector 122, 18-09-2025 as on 18-06-2025
Noida Sector 122, Metro, Noida, Uttar Pradesh, 201301 SYMBOLIC | plus interest thereon

Description of the Property: Freehold Residential Plot no. 23 measuring area 50 Sq. Yd. or say 41.8 Sq. Mt.
Pertaining to Khasra no. 812, situated h Mahamaya Enclave-2, Village Dhoom Manikpur Pargana & Tehsil Dadri,
Distt. Gautam Budh Nagar, U.P. (Hereinafter referred as the "Said Property").

Boundaries: East: Road 20 ft. wide West: Plot of Other North: Plot of Other South: House no. 22

4.| DLIMNR/PLKH/A000000281, Mr. Shubhas Singh Bhati, 18-06-2025 Rs. 1744100/-
Mrs. Rekha Rekha, Mr. Aniket Bhati, Nayana 18-09-2025 as on 18-06-2025
Gautambudhanagar, Nayantara Gautam Budhnagar, Urban SYMBOLIC | plus interest thereon

Description of the Property: Freehold Residential House measuring area 330 Sq. Yd. or say 275.91 Sq. Mt.,
Pertaining to Khata & Khasra no. 00228 & 143, situated in Kaur City, Village Aminabad alias Niyana, Pragna
Dankaur, Tehsil & Distt. Gautam Buddh Nagar U.P. (Hereinafter referred as the "Sald Property"). Boundaries :
East: Road, West: Land of Leela Harchanda, North: House of Ramveer, South: House of Hem Singh

5.| DL/DEL/DWND/A000000451, Mr. Mona Tiwari, Mr. 18-06-2025 Rs. 1055145/-
Rahul Tiwari, Plot No -36 1st Floor Krishna Vatika Near 18-09-2025 as on 18-06-2025
Gaur City-2 Sudamapuri Village Greater Noida West SYMBOLIC |plus interest thereon

Gautam Buddha Nagar Uttar Pradesh, Sudamapuri Village,
Metro, Greater Noida, Uttar Pradesh, India - 201009

Description of the Property: Plot No 39/40, Second Floor Unit No 202 Krishna Vatika Near Gaur City 2,
Sudamapuri Village Greater Noida West Gautam Buddha Nagar Utter Pradesh - 201009

6.| DL/DEL/DWND/A000000601, Mr. Rishipal Rishipal, 18-06-2025 | Rs. 916518/
Mr. Pooja., Khasara No 589 Pratap Vihar Colony Dadri 18-09-2025 as on 18-06-2025
Tahshil Gautam Budha Nagar UP 203207 SYMBOLIC |plus interest thereon

Description of the Property: House/plot Area Measuring 1305 Sq. Yards, out of Khasra No. 589, Situated In
Mohalla, Pratap Vihar, Kasba: Dadri, Pargan & Tehsil: Dadri, District: Gautam Budh Nagar, Uttar Pradesh.
(hereinafter Called The Said Property) Boundaries Of As Per Gift Deed Dated 05.01.2021 East : Plot of Vikram
Singh, West: Plot of Jagat Singh, North : Rasta 12 Ft. Wide, South : Nirmal Devi

7.| DL/DEL/DWND/A000000648, Mr. Manoj Kumar Sharma, 18-06-2025 Rs. 1347595/-
Mr. Kavita Sharma, H. No 5 Chaura Raghunathpur Opp- 18-09-2025 as on 18-06-2025
esi Sector 22 Noida, Gautam Budh Nagar, Ghaziabad, SYMBOLIC |plus interest thereon
Uttar Pradesh, India - 201301

Description of the Property: Possession Of Residential Plot14 Having Area Measuring 60 Sg. Yard. Part Of]
Khasra No. 710, Situated In Village - Chhapraula, Tahshil Dadri Gautam Budh Nagar Uttar Pardesh.
Boundaries East: Plotno. 11 West: Plot digar individual North: Rasta 19 Foot Wide South: Plot digar individual

Bl DL/DEL/LXND/A000000610, Mr. Adesh Tomar, 18-06-2025 Rs. 3261223/-
Mr. Sapna Chauhan, S-13 Balaji Enclav Gt Road Dadri 18-09-2025 as on 18-06-2025
BHN-203207, Dadri Greater Noida UP-203207, Metro, SYMBOLIC plus interest thereon
Greater Noida, Uttar Pradesh, India - 203207

Description of the Property: Khasra No-833 Plot No-2 Mhamaya Enclave Village Dhumanikpur Dadri Gautam
Buddha Nagar Greater Noida UP-201301

Date: 21.09.2025, Place: Ghaziabad Authorised Officer, Hinduja Housing Finance Limited

@ IDBI BANK

Mame of Borrower/ Date

Co-bormower/Guarantor

| and owner of the proparty

1.| M/s Guru Nanak
Travels Prop.
Shri Kanwaljeet
Singh

Demand
MNotice

07-07-2025

IDBI Bank Ltd., 8" Floor, Plate B, Block 2, NBCC Office Complex, East Kidwai
Nagar, New Delhi, Pin :110023, Phone No: 9650088104/ 011-69297177

POSSESSION NOTICE

Notice is hereby given under The Securitisation and Reconstruction of Financial Assets &
Enforcement of Security Interest Act, 2002 and in exercise of powers conferred under Section
13(12) read with Rule -3 of The Security Interest (Enforcement) Rules, 2002. The Bank Issued
demand notices to the following Borrower/Co —borrower/Guarantor on the date mentioned against
their name calling upon them to repay the amount within Sixty days from the date of receipt of said
notice. Since, they failed to repay the amount, notice is hereby given to them and to the public in
general that the undersigned has taken the possession of the property described herein below in
exercise of powers conferred on him under section 13(4) of the said Act read with Rule 8 of the said
Rules on the dates mentioned against the name of the borrowers.
The borrowers, in particular and the public in general are hereby cautioned not to deal with the
property. Any dealing with the property will be subject to the charge of IDBI Bank Limited for the
amount given against their names with future interest and charges thereon.

Date of

Symbolic
Possassion
16/09/2025
(Symbolic)

of

Discription of
Mortgaged Property

S-2/204-B, Ground Floor without
roof right, Out of Khasra No. 21,
Situated in the area of Village
Nangli Jalib,Colony known as Old

Mahabir Nagar,New Delhi-110018

TRIBUNAL -1, AT BANGALORE
BSNL Building, 4th Floor,

Telephone House, Rajbhavan Road,
Bangalore-560 001.
0.A. No.1726/ 2024

State Bank of India Constitued under the
State Bank of India Act 1955, Having its
Corporate Office at Mumbai and amongst
other Branches one called RACPC
Banaswadi,Bangalore- Represented by Chief
Manager, Stressed Assets Recovery Branch,
at No.11/90, 3“Floor, Near old Shivaji Talikes
J.C Road, Bangalore- 560 002, Rajendra S.
Tenginakai, Ph. No. 080 - 25943663, Mobile
N0.9448990270, E- Mail-shi.05173@sbhi .co.in,
IFSC Code SBIN0005173.  ....Applicant
Vis

01.Sri Jitendra Kumar, aged about 39
years, S/o. Sri Mahendra Singh, No. 1234,
Sector 46 Sikanderpur, Ghosi Guragaon -
122 002, Haryana,DOB: 10.01.1985, PAN
No. AMAPJ7233Q and Also at : Village &
Post Byohai - 281 308 Block Raya, Mathura
02. Sri Shivanarayanappa , Aged about 56
years, S/o. Late Sri Gangappa, Kodathi
Village, Varthur Hobli, Bangalore East Taluk,
Bangalore - 560 035.

03. Smt. N. Bharathi, aged about 45 years,
W/o. Sri Shivanarayanappa Kodathi Village,

Amount Ofs as
mentioned in the
notice u's 13(2)
Rs. 10,62,093.00
(Rupees Ten Lakh
Sixty Two Thousand
Ninety Three Only)
as on 14.03.2025

Date: 20.09.2025
Place: New Delhi

Varthur Hobli, Bangalore East Taluk,
Bangalore - 560 035.
4. Bhavani, Aged about 16 years, D/o. Sri Shiva

Sd/-
Authorised Officer, IDBI Bank Ltd.

narayanappa Kodathi Village, Varthur Hobli,
Bangalore East Taluk, Bangalore - 560 035.
5. Shivashankar Aged about 12 years,

SMFG
Grihashakti

TR FLE PR T P

SMFG India Home Finance Co. Ltd.

Corporate Off.: 503 & 504, 5" Floor, G-Block, Insipre BKC, BKC Main Road, Bandra Kurla Complex, Bandra (E), Mumbai - 400051,
Regd. Off. : Commerzone IT Park, Tower B, 1st Floor, No. 111, Mount Poonamallee Road, Porur, Chennai — 600116, TN

POSSESSION NOTICE FOR IMMOVABLE PROPERTY [(Appendix IV) Rule 8(1)]

WHEREAS the undersigned being the Authorized Officer of SMFG India Home Finance Co. Ltd. a Housing Finance
Company [duly registered with National Housing Bank (Fully Owned by RBI)] (hereinafter referred to as “SMHFC”) under
Secuitisation and Reconstruction of Financial Assests and Enforcement of Security Interest Act, 2002 (54 of 2002), and in
exercise of the powers conferred under Section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002
issued Demand Notice dated mentioned below under Section 13(2) of the said Act calling upon you being the borrowers
(names mentioned below) to repay the amount mentioned in the said notice and interest thereon within 60 days from the date
of receipt of the said notice. The borrowers mentioned herein below having failed to repay the amount, notice is hereby given to
the borrowers mentioned herein below and to the public in general that the undersigned has Taken Possession of the property
described herein below in exercise of powers conferred on me under sub-section (4) of Section 13 of the Act read with Rule 8 of
the Security Interest (Enforcement) Rules, 2002. The borrowers mentioned here in above in particular and the public in general
are hereby cautioned not to deal with said property and any dealings with the property will be subject to the charge of “SMHFC”
for an amount as mentioned herein under and interest thereon.

S/o. Sri Shivanarayanappa Kodathi Village,
Varthur Hobli, Bangalore East Taluk,
Bangalore - 560 035.

4 & 5 herein being the mionrs represented
by their father and natural guardian Sri
G. Shivanarayanappa

06. M/s. Suvastu Housing (P) Ltd., No.
49, AMR Plaza, 18th Main HSR Layout 3rd
Sector, Bangalore - 560 102, Represented
by its Managing Director Sri Manoj Kumar
07. M/s. N. D. Develipers (P) Ltd., No. 398,
1st Floor, 7th Cross, MICO Layout, BTM 2nd
Stage, Bangalore - 560 076. Represented
by its Managing Director Sri M. K. K. Durani.

SUMMONS ISSUED UNDER RULE

BEFORE THE DEBTS RECOVERY

AMRIT CORP. LIMITED
(UNIT: AMRIT FOOD)

Regd.Office ; CM/28-C, First Floor, Gagan Enclave,

Amrit Nagar, G.T. Road, GHAZIABAD-20

GST RATE REVISION

In view of the commendable and positive GST reforms
introduced by Government of India, we are pleased to inform
our valued dealers, retailers and consumers that their favourite
products offered by us will be available at the reduced prices as
given hereunder with effect from September 22,2025

PRODUCTS WITH REVISION IN MRP
Effective from Sept 22, 2025)

5 Existing | Revised

No Product Name MRP Per | MRP Per
: Unit (Rs) | Unit (Rs)

1 |JUST Flavored Milk180 ML 35.00 | 33.00

2 [JUST Cold Coffee-220 ML 120.00 [ 115.00

3 |JUST Protein Shake -220 ML 150.00 | 140.00

4 |JUST lced Tea 240 ML 50.00 af .00

5 |JUST MILK DTM (UHT) 500 ML 32.00 31.00

8 [JUST MILK TONED MILK{UHT) 500 ML | 36.00 | 35.00

7 |JUST MILK TONED MILK(UHT) 1 LTR 72.00 | 70.00

For Amrit Corp. Limited
{Unit: Amrit Food)

(VIVEK BATRA)
President & Authorized Signatory

Flace: Ghaziabad
Date : 21st-Saptamiber, 2025

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
M/s S.M. PHARMACEUTICALS PRIVATE LIMITED (IN CIRP)

Manufacture of Pharmaceuticals, Medicinal Chemicals and Botanical Products

At Regd. off: 44/8, Ground Floor, 15" Cross Malleswaram, Malleswaram, Bangalore, Karnataka, India, 560003
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016

RELEVANT PARTICULARS

| M/s S.M. PHARMACEUTICALS PRIVATE LIMITED}
PAN: ABBCS2977H
CIN No: U24230KA2018PTC119625

1. [Name of the corporate debtor along
with PAN & CIN/ LLP No.

44/8 Ground Floor, 15" Cross Malleswaram
Malleswaram, Bangalore, Karnataka, India, 560003

2. |Address of the registered office

23(VI) OF THE DEBT RECOVERY

TRIBUNAL (PROCEDURE) RULES

SIl.| Name of the Borrower(s) Description of Secured Assets Demand Notice Date of To:
No. / Guarantor(s) LAN (Immovable Property) Date & Amount Possession P
. 16.06.2025 01.Sri Jitendra Kumar, aged about 39
LAN :- 612839211940301 Gatq No. .1 35, Area Measunng 52.52 Sq_.mtrs. Waka Rs. 24,92,043.15 (Rs years, S/o. Sri Mahendra Singh, No. 1234,
1. Sultan Khan, Muaja, Village Jayantipur, Pargana Tehsil And District Twen.ty Four Lakh Ninéty Sector 46 Sikanderpur, Ghosi Guragaon -
Wio S;JItan'thn House Mohd Anis ’ " | & Paise Fifteen Only) as on No. AMAPJ7233Q and Also at : Village &
: 13.06.2025 Post Byohai - 281 308 Block Raya, Mathura
I1.A|;l - 61k2§3951|1668930 15.05.2025 02. Sri Shivanarayanappa , Aged about 56
- Deepak Katyal, A Residential Cum Commercial First Floor , With  Stair o years, S/o. Late Sri Gangappa, Kodathi
5’% Kishan Lal Katyal 15 4" 00" Property  Uid No. 363/2/6701(Htr), Total| _RS:18:18,751.49 (Rs. Village, Varthur Hobli, Bangalore East Taluk,
- Sunhil Katyal Buildun Area 895 Sa Ft Mohalla Afrasivay Gani @ | _Eighteen Lakh Eighteen Banaalore - 560 035
2 [S/o. Deepak Katyal uridup Area g onarla . rasiyav_Gan 2| Thousand Seven Hundred | 17.09.2025 g .
3. Suman Katyal Bazar Ganj, Moradabad UP East :- Shop Of Bhatia, Fifty One & Paise 07. M/s. N. D. Develipers (P) Ltd., No. 398,
W/o Dee West :- Property Of Kamal Hotel, North :- Open To . 1st Floor, 7th Cross, MICO Layout, BTM 2nd
. Deepak Katyal Skv. South :- House Of Rahul Forty Nine Only) as on ’ ; ,
4. Kashish Katyal Y, ' 10.05.2025 Stage, Bangalore - 560 076. Represented
S/o. Deepak Katyal by its Managing Director Sri M. K. K. Durani.
Entire Third Floor With Roof Rights Part Of Free Hold 11.06.2025 ...Defendants
LAN :- 609138011583164 Built Up Propgrty Bearing No. 145 &.146 Built On Land| Rs. ‘!'5’31’581'40_ (Rs. Forty Whereas, the applicant has instituted an
2. Monika Sharma Nagar Anda Mugal Delhi 110007 Bounded As under:- T_housand Five I_-Iundred of Debts Due to Banks and Financial
North:- Pavemnet East:- Gali South:- Property No. 148] Eighty One & Paise Forty Institutions Act.1993 aqainstthe defendant
West:- Road Only) as on 09.06.2025 : gainstine detendants
11.07.2025 for recovery of a Sum of Rs.50,13,089.00
LAN :- 605439211260975 |Residential Plot No. 31 Admeasuring 200 Sq.yds And| Rs. 44,97,866.92 (Rs. Forty (Rupees Fifty Lakhs Thirteen Thousand
4 |1- Kamruddin Hanif Part Of Plot No. 32, Area 39 Sq,Yds., Total 239 SqYds.,| Four Lakh Ninety Seven | .o 10 5005 Eighty Nine Only), together with current and
2. Afroz Khan Of Khasra No. 328 Situated At West Garima Garden| Thousand Eight Hundred | '~ future interest an for other reliefs.
3. Sameer Khan Village-Pasonda, Sahibaad Ghaziabad 201005 Sixty Six & Paise Ninety The above mentioned defendants are
Two Only) as on 09.07.2025 therefore hereby directed to appear before
. — . 11.07.2025 the Tribunal in person or through an Advocate
Residential Property No. WZ-276-A/4-2, Rear Side Flat . )
LAN :- 613839211683011 |On Third Floor (Without Roof Rights), Area Measuring Fgrst' 4§|;gfgﬁ:gl(f?:en or duly authorized agent in support of the
5 |&613839511766286 88.22 Sq.yds., Part Of Khasra No 2077/1584 Situated| ou\; and Elaht Hundred | 15.09.2025 || |défense to show cause within 30 days from
1. Rajesh Shah In The Area Of Village Naraina In The Ababdi, Inderpuri, Sixty F ou? & Paise e the date of publication or on  24.02.2026 at
2. Kiran Devi Delhi-110012 Bouned As Under:- East:- Others Propery Sixt Eyi ht Only) as on 10:30 A.M, asto why the relief prayed for
West:- Stairs/Lift North:- Open South:- Builing Entry y 03 07 20%/5 should not be granted. Take notice that in case
Property No. B-43, Thirdfloor (Front Side With Roof T of defaul, the application will be heard and
LAN :- 609139511337246 |Rights ~ Area Measuring 120 Sq.yds., Out Of Khasra| oo 0 04 0gar. (Rs. Fift determined in your absence.
6 1. Sandeep Arora No. 515, Village-Nawada Marza Hastsal Rama Park, On L.akh, Fc;urThous.and y 19.09.2025 G|lven under my hand and seal of the
2. Vaishali Sandeep Arora |Main Najafgarh Road, Uttam Nagar, New Delhi-110059 Eighty Two Only) as On e Tribunal, on this 25" day of August 2025.
3. Mohit Arora Bounded as Under :- East:- Road 30 Ft West:- Back 9 y09 07 20%'5 Sd/- Registrar
Side Floor North:- Plot No. B-44 South:- Plot No. B-42 o Debts Recovery Tribunal I,
. Sd/- Bangalore- 560 001
Place : Moradabad, Uttar Pradesh / Delhi Authorized Officer,| | Advocate for the Applicantg

Date : 17.09.2025 / 19.09.2025

SMFG INDIA HOME FINANCE CO.LTD.| |7, § Krishna Murthy, No.64/1,Dr.D. V. G.

Contacl Mo ; #59

POSSESSION NOTICE APPENDIX IV (SEE RULE 8(1)) (FOR IMMOVABLE PROPERTY)

the day, month and year mentioned below.

available, to redeem the secured assets.

U GRO Capital Limited

4th Floor, Tower 3, Equinox Business Park, LBS Road, Kurla, Mumbai 400070

Whereas, the undersigned being the Authorized Officer of UGRO Capital Limited, having its registered office at 4th Floor,
Tower 3, Equinox Business Park, LBS Road, Kurla, Mumbai 400070 ,under the Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 (54 of 2002) and in exercise of the powers conferred under Section
13 (12) read with rule 3 of the Security Interest (Enforcement) Rules, 2002, issued a demand notice to repay the amount
mentioned in the notice together with interest thereon, within 60 days from the date of receipt of the said notice.

The borrowers having failed to repay the amount, notice is hereby given to the borrowers and the public in general that the
undersigned has taken possession of the property described herein below in exercise of powers conferred on him under
sub-section (4) of Section 13 of the Act read with Rule 8 of the said rules of the Security Interest (Enforcement) Rules 2002.on

The borrowers in particular and the public in general is hereby cautioned not to deal with the property and any dealings with
the property will be subject to the charge of UGRO Capital Limited for the amount mentioned in the notice together with in-
terest thereon. The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time

Company

of tha Company

Place: DELHI

Date: 21.09.2025

Sd/-(Authorised Officer)
For UGRO Capital Limited

SARLA OIL PRIVATE LIMITED
CEN @ UBS1MDL1394PTCORZ195

Hegd, Ofce; 5524, Second Fleor, Qilice Mo, 209, Sggarwal Complex,
School Bl

ock, Shakame, Delhi-1100592, nda
GRETESES11, Email Ig
PUBLIC NOTICE

This nedice =5 beng isseed by Saika Cil Prvabe Limibad (The Comparn), 4
Company Incomporated under the Companies Acl, 1956 having
ES1000L 1994 TCAG155 and registered with BBl vide cariificate mo
B-14.00117 a5 a non-depasi izking Mea-Banking Fingncial Company
[MBFC), wheraby pursuant bo fha NCLT order dated 09° September,
2025, ihe emalgamaton between ‘Maldon Markating Private Limitad'
‘Capital E-Sanvica Privale Limited' with ‘Sarla Oil Privale Limiled' i approwed
by MLLT. Pursuand 1o soch amalgamalion, Bhe mew sharghiiders ol
Company will ke Ms, Vadargi Aganwal, M. Paoe Bansal, M. Naba Banisal,
M Utsay Bansal Ws Sangeets Bansal Ms, Alka Ganerheala, Mr, Dihirg|
Ganertaala, br. Snupam Ganeriwala, Mis Deens Bagls Firancie Consultan
Frivase Limited, Mg Anmreal Rubber Products Privase Limiled and Ais Camel
Tread Co. Prwate Limited |“Post emaigamation Shareholders™]. The
proposad sharehciders will awn 100% of the equity share capilad of he

Further, pursuent o such amalgamatan tha menagemant of Company wil
alsn b changed and néw dingclors Mf. Pary Bansal (DIN QZF45206], Ms
Meha Barsad (DIM OT585023), Mr. Litzay Bansal (DIN G21827346), Ms
Vadmngs Agareal (N 022283400 (“the Proposed Directors™) are
proqosed 1o be apnoented as naw direcions of the Gompany. s axisting
directors of {ha Company irdends to resign from directorship of the Company,
Such change in direciorship shall result in change in management'zontrol

Further, the Company hes edready abdsined tha priar aporoval for change
in managament and sharahalding form REI, Dalké vidas letter No. DEL
C0R. MBFCEL. Mo, 52100724-03-1BGi20:25-2026 dalad 02 Jufy, 2025

The Company is & non-gapasit iaking NEFC and doas nof intand fo acceal

The public motca is baing issued jointly by the Company, fhe Culgoing
Sharehaldars, the Proposad Sharaholders, tha Quigaing Dénactars -and

O Bahalf o tha Camgany
Or bened of the Owigaing Shareholders
On b=ahalf of the Propased Sharehoider

On bahalf of the Chuigoing Direcior and the Proposed Direclors

{..’Irl:l;luhﬁgl'lml e alhy]
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ﬁ(l)' Borrower Details Demand Notice Mortgaged Property P°5|§§feslon any dapnsil fram the public,
1.| 1. M/S DAVINDER WATER | Demand Notice dated “/?t“ tgat piece eLnGdYEircel of iénmovabile prop- e e O
05 erty bearing no. aving admeasuring area i Pt Irectors
2HN?|: DAVINDER 2105 2034:?; an 55.18 Sq.Mtrs., i.e., 66 Sq.Yds., out of Khasra
B amount of Rs. No. 478/153 situated in the area of Village See-| 19.09.2025 | |Flace - Delky
3. MRS. PRAGATI 52,64,042/- lampur, in the abadi of Gali No.3, Ajit Nagar, Date : 21.09.2025
4. MRS. KAILASH DEVI (Rupees Fifty-Two Lakh | Gandhi Nagar, Pin code — 110031. Butted and
Loan Account Number: Sixty Four Thousand and |bounded on the East by : Property of Other,
HCFDELSEC00001035134 | Forty-Two Only) as on |onthe West by : Gali 12 Ft. Wide, North by :
14-05-2024 Property of Others Sh.Praveen, South by :
Property of Others Sh.davinder.

Road, Basavanagudi, Bangalore - 04.

3. | URL of website NA

4. | Details of place where majority of fixed | Plot No: #37/A2,Pillagumpa, Hoskote, Bangalore}
assets are located Ind estate, Bangalore, Karnataka, India, 562114

5. |Installed capacity of main products/ services |Any Interested PRA's can email us @
| smpharma25@gmail.com

6. | Quantity and value of main products/
services sold in the last financial year

Nil

7. | Number of employees/ workmen Nil as per the information available

8. |Further details including last available | The documents can be obtained by sending a
financial statements (with schedules) of two | request
years, lists of creditors are available at URL: | E-mail at smpharma25@gmail.com

9. Eligibility for resolution applicants under section | The documents can be obtained by sending a
25(2)(h) of the Code is available at URL: request E-mail at smpharma25@gmail.com

10. | Last date for receipt of expression of interest| 06/10/2025

11. | Date of issue of provisional list of 15/10/2025

prospective resolution applicants

Last date for submission of objections to | 20/10/2025
provisional list

12.

Date of issue of final list of prospective | 22/10/2025

resolution applicants

.| Date of issue of information memorandum, | 25/10/2025
evaluation matrix and request for resolution
plans to prospective resolution applicants

| Last date for submission of resolution plans {24/11/2025

.|Process email id to submit EQI | smpharma25@gmail.com

.| Details of the Corporate Debtor's UDAYAM : KR02B0011321

registration status as MSME

For any information and clarification please mail to smpharma25@gmail.com or call CA Nethi
Mallikarjuna Setty on 9963606444 or IP Varalakshmi.N on 9000987444

Sd/-CA Nethi Mallikarjuna Setty

Resolution Professional of

S.M. Pharmaceuticals Private Limited- In CIRP

Reg No: IBBI/IPA-001/IP-P01251/2018-2019/11958

AFA No: AA1/11958/02/311225/107454

AFA Valid up to 31/12/2025

Contact Number: 9963606444

Address for Communication: Flat No. 101, Laurel Residency,
Road no. 18, Panchavati colony, Manikonda,Hyderabad, Telangana ,500089.

Date: 21/09/2025
Place: Hyderabad

| 2013 seeking confirmation of alteration of the Memorandum of Association of
{ the Company in terms of the special resofution passed at the Extra CGrdinary

| Rajasthan®.

| Any person whose interest is likely to be affected by the proposed change of the
registered office of the Company may deliver either on the MCA portal
| P, mca, gow.in] by filing investar complaint form or cause to be delivered or
send by registered post of his/her objections supported by an affidavit stating
| the nature of his/her interest and grounds of opposition to the Regional Director,

| Antyodaya Bhawan, 2nd floor, CGO Complex, New Delhi — 110003 within (14}
| fourtean days of the date of publication of this notice with a copy to the applicant
| Company at its registered office at the address mentioned below:;

Flot No: 18, Block No. 4, Khasra Mo, 5124/2610, Western Extension Area [WEA),

L

{ Date: 215t Septeamber 2025

ANGUL SUNDARGARH TRANSMISSION LIMITED
CIn: L2201 DL2024PLCA2 Fe00
Aepstered Office: Plot Mo, 18, Block Mo, 4, Khasra No. 5124,/2610,
Western Extencion Area {WEA), Karol Bagh, Mew Delhi-110005, India
E- Mail: angulzundargarh@hginfra.com Tel. Mo, «91-8591 250220

"Form Mo, INC-26"

[Pursuant to rule 30 of the Companies (Incorporation) Rules, 2014]
Advertisement to be published in the newspaper for change of
registerad office of the company from one state to another Before the
Central Government/Regional Director Morthern Region, New Delhi
In the matter of the Companies Act; 2013, Section 13{4) of Companies Act, 2013
and Rule 30(&) {a) of the Companies (Incorporation) Rules, 2014
AN
In the matter of Angul Sundargarh Transmission Umited having s
Registerad Office at Plot No. 18, Block Mo, 4, Khasra No, 512472610,
Westarn Extension Area [WEA), Karol Bagh, New Delhi-110005, India, Applicant
Motice is hereby given to the General Public that the Company proposes to make
application to the Central Government under Section 13 of the Companies Act,

General Meeting held on Friday, 22nd August, 2025 to enable the Company to
change its Registered Office from “Mational Capital Territory of Delhi to State of

MNorthern Begion, New Delni at the address B-2 Wing, 2nd floor, Pt. Deendayal

Karol Bagh, New Delhi-110005, indla
By Order of the Board
Angul Sundargarh Transmission Limited
5/

Place: Mew Delhi Vijendra Singh [Director)

TATA CAPITAL HOUSING FINANCE LTD
Regd. Office: 11th Floor, Tower &, Peninsula Business Park, Ganpatrac Kadam
Marg, Lower Parel, Mumbai-400013. CIN No. UET19OMH2008PLC 187552

9

TATA

POSSESSION NOTICE (FOR IMMOVAEBLE PROPERTY)

{As per Appendix IV read with rule 8(1) of the Security Interest Enforcement Rules, 2002}
‘Wharaas, the undersignad baimg the Authorized Officer of the TATA Capital Houging
Finance Limied., wnder the Securization and Reconstruction of Financial Assats and
Enforcement of Secunly Inferest Act, 2002 and in exercize of powers confarred under
saction 13(12) read with rule 3 of the Sacurity Interast (Enforcement) Rules, 2002, issued a
demand notices az mentioned below calling upon the Borrowers {o repay ihe amount
mentioned in the police within 60 days from the date of the said nodice

The borroewer, having faited to repay the amownt, nolice is hereby given bo the bormower, in
paricular and the public. in general, that the undersigned has faken possassion of e
property described hergin below in exercise of powers conferred on him under section
134 of the said Act read with rule B ofthe said Bules.

The barrower, in particular, and the public in genesal, are hereby cavlioned not fo deslwith
the propaerty and any dealings with the property will be subject to the change of the TATA
Capital Housing Finance Limited, for an amount referred (o below along with Interest
tharaon and penalinterest, charges, cosis ate. from date mentioned below.

The borrower's atlention & iniied o provisions of sub- section (B)of Section 13 of the Act,
inrespect of time available, to redeem the secured assets.

Loan MName of Obligans)/ Amount as per Date of
Account | Legal Heir(s\Legal Demand Notice Possassion
N, Representative(s)
TCHHLOT |Late Mr. Rakesh |Rs, 11,935,900 /- under the loan account | 17 og 2025
20000100 | Kumar Through his | TCHHLOT20000100190676 and Rs,
190676, |legal heirs (as |65473 /- under the loan account no
TCHINGTZ | Borrower) and Ms. | TCHINOT2000(H 00196401 by vou i,
DO001001 | Santoshi Devi (Co- [loialing to Bs. 1239373 /- (Rupees
96401 Borrower) and Mr. | Twelve Lakh Fifty Ming Thousand Three

Mayank Kumar |Hundred Seventy Three Only) as on

(Legal Heir) 20.06.2025

Description of Secured Assets/Immovable Properties: ALL PIECE & PARCELS OF
Flat no 218, on 2nd Floor, Biock E2. flat category- EWS, having Plint area 54 08D 5q. Mirs.,
carpalarea-25 Sq. Mirs. Packal-C, Ssctor-A1 0 A4, Locality Narela, Dalhi -110040 with all
common amenities mentoned in Sake Deed,

telaaideiind ool duciblio bl DIt DIGERSSS

GRO

Mumbai 400070

DEMAND NOTICE

RULES, 2002, (“THE RULES”)

the Rules. The contents of the demand notice(s) are extracted herein below:

U GRO Capital Limited

4th Floor, Tower 3, Equinox Business Park, LBS Road, Kurla,

UNDER THE PROVISIONS OF THE SECURITIZATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND EN-
FORCEMENT OF SECURITY INTEREST ACT, 2002 (“THE ACT”) AND THE SECURITY INTEREST (ENFORCEMENT)

The undersigned being the authorised officer of UGRO Capital Limited under the Act and in exercise of the powers
conferred under Section 13(2) of the Act, read with the Rule 3, issued Demand Notice(s) under Section 13(2) of the Act,
calling upon the following borrower(s) to repay the amount mentioned in the respective notice(s) within 60 days from the
date of receipt of the said notice. The undersigned reasonably believes that the borrower(s) are avoiding the service of
the demand notice(s), therefore the service of the demand notice is being effected by affixation and publication as per

) saT YA Micrs Fidhsing

Regd. Otfice; 518, Sth Figor, DLF Prme Tower, O%hla Industrial Ares, Phass -1, New Delhi- 110020
™ Finance Private Ltd| Corporate Office: 7th Floor, Prius Heights, Sector 125, Noida - 201303

SI.No. Name of the Borrower(s)
1) MAAZ TRADERS 2) JAHID MALIK

Demand Notice Date and Amount
Demand Notice date: 9-Sep-25

MOTICE UNDER SECTION 13 {2) OF THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND
ENFORCEMEMNT OF SECURITY INTEREST ACT, 2002

MOTICE ks hereby given that the following bormower!s who have availad from SATYA MICRO Housing Finance Private Limited (SMHFPL)
have failed 1o pay Equated Monthly Installments (EMIS) of their loan to SMHFPL and that thelr loan account has baen classitsed a5 Non-
performing Asset as per the guidelines issued by National Housing Bank. The borrower(s) have provided security of the immovable
propertyies to SMHFPL, the details of which are described herein belows. The details of the loan and the amounts outstanding and
payabla by the borrower's to SMHFPL a5 on date are also indicated here below. The borrower(s) as wall as the public in general are
herehy informed that the undarsigned baing the Authonizad Officer of SMHFPL, the secured craditor fas initiated acton against the
folkowing borrower(s) wnder the provisions of 1he Securitization and Reconstruction of Financial Assets and antorcement of Security
Interest Act, 2002 (the SARFEAS Act). 11 the following borrower(5) fail 1o rapay the outstanding dues indicated against thair names
within 601 Sixby} days of this notice, the ondersigned will exercisa any ane or more of the powers conferred on the Sacured Creditor
under sub-section (4) of Section 13 of BARFAES! Ack, incleding power to take possession of the propertyfies and sell the same. The
pulbdic ingenaral is advised nof to deal with propertyies described here balow,

DEMAND NOTICE

Wide, North: Plot No. 97, South: Remaining Portion Of The Said Plot,.

U.P,; (Hereinafter Referred To As The Said Property) Boundaries: East: Service Lane 12 Ft. Wide, West: Road 60 Ft.

signed and the borrower(s) may, if they so desire, collect the same from the undersigned.

Place: Ghaziabad, UTTAR PRADESH
Date: 21.09.2025

The borrower(s) are hereby advised to comply with the demand notice(s) and pay the demand amount mentioned therein
and hereinabove within 60 days from the date of this publication together with applicable interest, late payment penalty,
bounce charges, cost and expenses efc. fill the date of realization of the payment. The borrower(s) may note that UGRO
Capital Limited is a Secured Creditor and the loan facility availed by the borrower(s) is a secured debt against the immovable
property(ies) being the secured asset(s) mortgaged by the borrower(s) with UGRO Capital Limited.

In the event, the borrower(s) are failed to discharge their liabilities in full within the stipulated time, UGRO Capital Limited
shall be entitled to exercise all the rights under Section 13(4) of the Act to take possession of the Secured Asset(s) including
but not limited to transfer the same by way of sale or by invoking any other remedy available under the Act and the Rules ]
thereunder in order to realize the dues in the loan account of the borrower(s). UGRO Capital Limited is also empowered to
ATTACH AND/OR SEAL the Secured Asset(s) before enforcing the right to sale or transfer. Subsequent to the sale of the Se-
cured Asset(s), UGRO Capital Limited also has a right to initiate separate legal proceedings to recover the balance dues, in
case the value of the Secured Assef(s) is insufficient to cover the dues payable by the borrower(s) to UGRO Capital Limited.
This remedy is in addition and independent of all other remedies available to UGRO Capital Limited under any other law.
The attention of the borrower(s) is invited to Section 13(8) of the Act in respect of time available, to redeem the Secured
Asset(s) and further to Section 13(13) of the Act, whereby the borrower(s) are restrained/prohibited from disposing or dealing
with the Secured Asset(s) or transferring the same by way of sale, lease or otherwise (other than in ordinary course of busi-
ness) any of the Secured Asset(s) without prior written consent from UGRO Capital Limited and non-compliance of the
above is an offence punishable under Section 29 of the Act. The copy of the demand notice(s) is available with the under-

Sd/- (Authorized Officer)
For UGRO Capital Limited, authorised.officer@ugrocapital.com

2. DEVENDRA

ADD1: 46/1080 A, Agra, Kishor Pura, Civll Line, Civil Courl
5.0 (Agra), Agra, Uttar Pradesh, Pincode-282002, India
ADDZ: Parl ol House Nagar Nigam No. 46/1080A on Khasra
Mo. 268, 269, 270, 271, 316 Silwated Al Gall No. 26, Mear
Jagdishpura Puliya, Jagdishpura, Agra, U.P.- 262002

1. 3) SEHJAAN BEGAM 4) NAZIM NAZIM Notice Amount: Rs. 5,872,688/- St. | Name of the Borrower(s)/ Demand Natice Description of secured assets(s)
LAN - UGDELSS0000029667 As on 5/9/2025 Mo.| Co-Borrower s}/ Loan Alc No. / Branch Date & Amaint (Immovable praperty/ies]
Description Of Secured Asset(S):- Portion Admeasuring 250 Sq. Yds. I.E. 209.20 Sq. Mtrs., Part Of Plot No. 96, Part Of 1| HLNLAPAGRODO0A 2 /Branch : Agra 18-09-2025 | Al that part and parced of the property bearing
Khasra No. 391 & 392, Residential Colony Indrapuri, Block-C, Village Dharoti Khurd, Pargana & Tehsil Loni, Distt. Ghaziabad, 1. ASHA MEELAM & Praperty Address:- Part of House Nagar

Migam Mo, 469 0304 on Kikasra Mo, 268, 269,
270, 271, 316 sitpated at Gali No. 26, Mear
Jagdishpura Pulhva, Jagdishpera, Agra, U.P-
282002, Boundaries ;= Morth- House of Pram
Singh, South- Part House of Mukesh Neetam,
East-House of Maya Devi & Roop Singh,
West- Road- 5t Wide

T 3.17.611/-

HLMHFLMTJ0D03075 Branch : Mathura
1. KIRAN DEVI
2. RAMAN LAL

ADD1; Masum Nagar Mathura, Maholi B.0 2, Mathura, Uttar

Pradesh, Pincode-281004. India

ADDZ: Masum Nagar Maholi, Krishna Nagar, Mathura, Maholi
B.02, Mathura, Uttar Pradesh, Pincode-281004, India

ADD3: Residential House om Khasra No. 20 Situated Al
Mauza- Masum Magar Post Oice- Mahaoli Tehsil And Disfrict-

Mathura- 281004

18-09-2025 | Al that part and parcel of the property beanng

& Praperty Address:- Residential House an

¥ 14,85.337)- | Khasra No. 20 Situated at Mauza- Masum

Mazgar Post oifice- Mahaoli Tehsit and District-

Mathura, Boundaries ;- North- B0 Surajmal

South- H/D Bharto, East-Land of Gram
samal, Wast- Road 12 Ft Wide

Rs: 24.73,058/-
(Rupess Twenty
Fowr Lakh Seventy
Three Thousand

10592186| Late Mr. Alim Khan Through his Legal
Heirs (a5 Borrower] and Mrs, Akila [Co-
BorroweriLegal Helr) and Mis. Mayab
(Legal Heir} Mis. Janar, Mr. Atish and Mr.
Talib (Legal Heirs through Thelr Natural | Fifty Eight Only) &3
Guardian) an 1é-June-2025

16052025

Description of Secured Assetsimmovable Properties; A6 Piece & Parcals of Built-Up
First Floor upta ceiling level only and with comman larrane rghls measuring area 75 5q.
Yad, (62,70 5q. Mirs.) bearing the property ng. 1/T613, forming part of khasra no. 248
logather with construction rights with comman passage, entrance, stilt parking at ground
iloor, and ather common facilities with elecincily and waler 1ap connechion and right o go
o top floor for the miaintanance of water tank. alongwith proporionate ownarship mghis of
the land under the property, situated &t the abadi of Gali no &, West Gorakhapek in the area
of Village Barapur, [Eaga Shahdra, Delhi-110032 with-all common amanities under sale
deed. Boundanas: Easl—Property of other, West— Road, North— Property of others, South
- property of other

TCHHLO3Z | Mr. Rishiraj
59000100 (as
332155, | Borrower)
TCHINO2S | and Mrs.
20001003 | Doll [Ca-
19692 | Borrower)

Rs. 11,33612 , under the loan account| 1g.0g.2025
TCHHLO359000100332155 and Rs. 70777

under the loamn account noj
TCHINCISS000 1003 30602 by vou ie; totaling to §

Rs. 1204360 /- (Rupees Twelve Lakh Four|

Tiousand Thres Hendred Eighty Mine Only} as!

an O-June-2025

Description of Secured Assels/immovable Properties: All plece & parcels of
Resigential Fiat No. FF-3 First Floor Back BEHSmordhern Western Portion, Without Roof
Rightonihe Plot Mo, B-18/5, Area admeasuring 321 Sgr FL Le 2033 Sqr M., Situated at
DLF Ankur Vihar, Sadullabad, Pargana and Tehsil Lomd, District Ghaziabad with all commian
amenitiez menfioned in Sale Deed. (More fully described in Schedule A hereto).
Boundaries: Easl- Other Property Wesl— Bank LSH Unil'Other's Property, Norh — Other's
Land -, South = Enriry {Front Side Flat /Road 30 Feet Wide

TCHING3S | Mr. Dinesh Fs.15,33,369 - under the foan account Mo, | 18.09-2025
90001002 | Kumar Raut (as| TCHHLO3SAO00100272723. and Rs,
T4514,|Borrower)and | 105854 (- under the loan account no
TCHHLOS | Mrs. Rashmi TCHING3RS0001002T4514 by you ig
59000100 | Rekha Rout totaling to Rs. 16,39,223 /- (Rupees Sixtaen
27T (Co-Borrower] | Lakh Thirty Ning Thousand Two Hundred

Twenty Three Only)ason 07,07 2025

Description of Secured Assetsiimmavable Properties: ALL PIECE & PARCELS OF:
Residential- Fiat no-FF-02, First Floor {Front BHS), MG, without roof nght. area
admeasuring 500 sgr feel Le. 4645 Sgr Mir,, buill-up on the plol no. A-80, Block-A,
comprised in Khasra Mo 348 sitested in residential colony known &3 Rail Vikar, Village
Sadullabad, Pargana & Tehsi Loni District Ghaziabad, Uttar Pradesi-201130, Wih ali
commaon amendies mentioned in Sale Deed, Boundanes; East - Fiot No. A-BS, West - Plot
Mo &-51/LHS Unif, Morth - Dlher Property/Bavk side unit; South - Read 30 foat wide.

b - e Date: - 21/08/2025 Sdi- Authorised Officer,
Place: Deln S/ Authorised Officer, Place; - Delhi, Defhi NCR, Ghaziabad, For Tata Capital Housing Finance Limited
Date: 21.09.2025 SATYA MICRD Housing Finance Private Limited Uttar Pradesh

epaper.ﬁnanf:taiexpress.mn'. . New Delhi .. .
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~continued from previous page.
§. | Nameofthe Transferor | Name of the Transferee | Date of transfer of | Number of | Transfer price | Face value per | Nature of transaction Sr. | MNameofthe Transferor | Name of the Transferee | Date of transfer of | Number of | Transfer price | Face value per | Nature of transaction
No. Equity Shares Equity per Equity | Equity Share No. Equity Shares Equity per Equity | Equity Share
Shares Share (in 7) {in ¥ Shares Share {in ) {in %}
105. |Mansukhbhal Magia wintly held | Amish Krupeshbhai Patel  [March 19, 2004 300 10.00 10,00 | Transter of equity shares 157, | Smitaben K. Patel Lalitaben Marharibhai Patel |Sepiember 26, 1,482 625 e 10.00 | Transfer of equily shares
with Vipul M. Mangia 2024 pursuant te qift
106. |Manisha Patel jointly held with | Amish Krupeshbhal Patel  [March 19, 2004 1,500 10.00 10.00 | Teansfar of equily shares 158. |Devsmda P. Patel Jignesh Suryakant Patel. | September 26, 10 - 10.00 ) Transfer of aquity sharas
Manoj B. Dave 2024 pursuant to gift
107. |lla W. Dave Amish Krupeshbhai Patel  |March 19, 2004 1,000 10.00 10.00| Transfer of equity shares 158, |Dfwvani P. Patal Jignesh Suryakant Patel. | September 26, 10 - 10,00 Transfer of equity shares
108. |Jatin Rashikbhai Pated joinly Tanmay Surendrabhai Patel [March 19, 2004 1.500 10.00 10.00| Transfer of equity sharas 2024 pursuant to gift
held with lka Mana| Dave 160, |Priyani P. Patal Jignesh Suryakant Patel September 26, 10 = 10,00 | Transfer of equily shares
108, | Damayanti Naik jointly held wih | Tanmay Surendrabhai Patel |March 18, 2004 1,000 10,00 10.00 | Transfer of equity shares — o } 2024 pursuant to gift
Hetal M. Naik 161, |Shivangini P. Patel Jgnesh Suryakand Patsl | September 26, 10 - 10.00 | Transter of equily shares
110. | Priti Desai jointly heid with Tanmay Surendrabhai Patel [March 19, 2004 1,000 10.00 10.00 | Transfer of equity shares 2024 pursuant to gift
Damayant M. Maik 162, |Mimish Harendra Shah Gautam Mehra September 17, 25,000 754 2.00{ Transfer of Equity
111, [Hetal Naik jointly held with Laltabien Narharibhai Pate! |March 19, 2004 1,000 10,00 10,00 Transber of equity shares 2025 Shares
Damayanti M. Naik 163, |Hemang Harendra Shah Gautam Mehra September 18, 74470 7od 2,00 Transfer of Equity
112, [Mahendra M. Naik jointly heid | Lalitaban Narharibhai Patel |March 19, 2004 100 10.00 10,00 Transfer of equity shares _ _ 20325 Shares _
with Damayanti M. Naik 164, Dhmra} .Harsh:ad'bhm Mehtz B.as-.e Catatyst Privale September 18, 23,210 754 2.00 | Transfer of Equity
113, |Laltaben N. Patel Amod Stampings Private | March 19, 2004 10 10.00 10.00 | Transfer of equity shares (held jointly with Avanee Limited 2023 Shares
Limited Dhavalohai Mehta)
114. |Patal Lakhaamshi R. Mavinbhal Natubhai Patal ""'lnm 28, 2004 &90 7500 10,00 | Transfar r:-f&::lult'g' shares 165, |Gitaben Harshadbhai Metila Mﬁghﬂﬂﬂt Leisurm LLP SEFI[EI’TIE-E'I' 18, 14,800 Thd 200 Transfer I'.'P[Efil.!ll}'
JH Patel Chetna L (held jointly with Harshadbhai 2025 Shares
115. |Patel Lakhamshi R, Sudhaben Navinbhai Patel | Apal 28, 2004 490 75.00 10.00 | Transfer of equity shares Arnritial Mehta) _ i _
JiH Patel Chetna L. 166. Dlw.rql _Harshg:ﬂ'.rhal Mehta Cihvirajlal Amrutial Amlani aeptember 18, 4,000 7o 2.0 | Transfer of Equity
116, [Patel Lakhamshi . Late Krupeshbhal Aprl 28, 2004 400 75,00 10,00 | Transfer of equily shares (B0 il L £ Bharss
JH Patel Chetna L. Narharibhai Patef Dhavalbhai Mehta) _
117, |Patel Lakhamshi K. Niral Krupeshiohai Patel | gl 28, 2004 790 75.00 10.00| Transier of equily shares 167, |Gitaben Harshadbhai Menfa | Dhirajal Amrutial Amlani | September 18, 35,780 i 2,00} Transter of Equity
JIH Patal Chelna L, mlqnf}lm t::--ﬁ}h Harshadbhai 2025 Shares
: : - ri fa
e Tﬂﬁ%ﬂﬁ At Knpesbiies Palel . | Al 25, 210 o T G Trarmkerdt oqulty' dirie 166, |Dhaval Harshadbhai Mehta [Keyur Doshi Sepiember 18, 5640 754 7,00 | Transter of Equiy
199, |Patal Lakhamshi R. Tanmay Surandrabna Paiel | Apl 28, 2004 370 75.00 10,00 Transfer of equily shares (held jointly with Avanee 2023 Shares
| JIH Fatal Chatna L. Uhavaibhal Meria)
120, p-a1E| Lﬂl‘i]“.-ﬂlTl'lE-hl R Laltaben Narharibhai Patel qum[ 28, 2004 120 T5.00 W.“ﬁ.‘.' TI'&I'I-E!'E!FG'TEQUH]' shares & The shareholding of Lafe Krupeshbhai Narharbhai Patel Is presenily under he process of tranamission in accordance wilh the applicable laws.
JH Patal Chetna L. B. Asaresult of the transfer of the Sale Shares, the disclosures in the section titled *Basis for Offer Price - Waighted average cost of acquisition, Floor Price and Cap Price -
121. (Late Krupeshbhal Marharibhal  |Davsmita P. Patel January 8, 2009 1 100.00 10.00 | Transfer of equity shares Price per share based on last five primary or secondary fransachions” on page 138 of the Red Herring Prospectus, as on the date of the Addendum, stands modified to add
Patal the below mentioned detads:
122. |Late Krupeshbhai Marharibhai | Dhvani P. Patel January 8, 2009 i 100.00 10.00| Transfer of equity shares There s no such transaction to report under (a) and (b) above. Theeefore, the delalls of last five primary transactions or secondary transactions imvolving our Promatars,
Patal* members of Promoter Group, Saling Shareholders, or Shareholden(s) having the right 1o nominate director(s) on our Board pror to the date of filing of this Red Hering
123. Late Krupeshbhai Narharibhai  [Privani P, Patel January 8, 2009 1 100,00 10.00 | Transfer of equity shares Prospecius are below:
2 Patel - — - - : - Frimary; There are no primary transactions in the last three years preceding the date of this Fed Hemng Prospecius.
12 ﬂzlt{mpﬂmbha' Narharibhai | Shivangini F. Patel danusry B 2008 ] ] 10.00) Transter of equity shares Satqnn'ac.-:_ The detais of last five secondary transaclions invalving our Promotess, members of Promoler Group, Selling Sharsholders, or Sharehoider(s) having the right o
25 |Chhaya S, Shah J Samir K, [Harendra G Shah January 25, 2010 250 100,00 10,00| Transter of eqully shares MIEKTACEAIE, ARCHON(3, 1 AN RNl 208 3 NS
Shah JH Priti H. Shah Date of allotment/ Nature of allotmentitransfer Numberof | _ Nature of consideration
JH Hemang H Shah transfer Transfer from Transfer to equity shares | Face Value | Purchase Price in? | Considerationin?
126 (Navinbhai Natubhai Patel hﬂ:_l"':’_gﬁﬂfi';b:;' gﬁ_}ﬂ""hﬂ’ 21, 32,803 £ 10.00| Transfer ﬁf?fl:il}' shares September. 17, 2025 | Nimish Harendra Shah Gautam Mehra 25,000 2 [ 16,850,000
e bl i - IR Hemang Harendra Shah Gautam Mefra 74470 2 754 56,150,380
127, [Mavinbhai M. Patel Miral Krupeshbhai Patel Seplamber 21, 32079 . 10,00 Transfer of equity shares Dhaval Harshadbha Mehia themﬁntly Basa Catalyst Privale 53910 3 75 Fﬁuﬁﬂ.ﬁﬂﬂ-
128. |Laitaben N. Palei Niral Krupeshihai Patel gi::l?emher 2 21,363 : 10.00 ?ﬁﬂﬁ:ﬂ? gﬂ"Eit shares Wil g LipLahial et i
) ' i ST ' ' S m';?ﬁ ¥ Gitaben Harshadbhal Mehia (held Meghdoot Leisure 19.800 Z 754 15,004 600
129. |Navinbhai N Patel Amish Krupeshbhai Patel | Septamber 21, 3068 : 10.00| Transier of equity shares Jointly with Harshadbhai Amritial Mehta) | LLP
5017 rsuant 1o gi September 18, 2025 | Dhaval Harshadbhai Mehta (held jointly | Dhirajlal Amrutial 4000 z 754 3,016,000
130. |Sudhaben N. Patel Amish Krupeshbhai Patel | September 21, 4,252 - 10.00| Transter of equity shares with Avanee Dhavalbhai Mehta) Amlan
2017 pursuant to gift Gitaben Harshadbhal Mehia (held Dhirajlal Amntial 35,790 F3 754 26,585 660
131, |Marshaben 5. Patef Amish Brupeshbhat Patel | Septermbar 21, 41,873 . 10.00) Transfer of equity shares jointty with Harshadbhai Amritlal Mehta) | Amlani
2017 pursuanf to gaft Chaval Harshadbhai Mehta (held jointly | Kayur Doshi 6,640 2z 7 5,006, 560
132. |Sudhaben Natubhai Pate! amitaben Krupeshbhai Patel [ September 21, &4 6538 . 10.00 | Transfer of equity sharas with Avanes Dhavalbhai Mehia)
AT T Ty Sy ii:jan. 5 - . T %:sr:z;té?gffjlw s The Fh:u:rr Flll?ﬂ I%0.95 imes and thuli.':ap Price is 1.00 times the weighted average cost of acquisition based on the primary issuances and secondary transactions
P as disclosed in paragraph (c) above:
134. |Harold Bonavinture D' Silva Jignesh Suryakant Patel | July 1, 2022 277,500 66.00 10.00 | Transfer of equity shares Types of Transactions WACA % per Equity Share)* Floor Price (Le., ¥ T18) Cap Prica (le, T 754d)
135. |Febtech Fabricators Private Ailanta URY Transformar | August 16, 2022 145,000 B0.00 10,00 | Transfer of equity shares A WACA for Primary Issuances M = i
. L e B. WACA for Secondary Transach NA -
136. |Harshadbhai Amritial Mehta | Atlanta UHV Transformer | August 16, 2022 580,000 BO.0O0 10,00 Transfer of equity shares : PSRN M.
LLP aince there wene no primary or secondary transactions of equity sheres of the Company during the 16 monihs preceding the date of this Fed Herring Prospecius, where
137. | Priti Harendra Shah JH Hemang |Prtl Harendra Shah JH August 16, 2022 321 500 : 10,00 | Transfer of equity shares aither lsuance or acquisition/ sale s equal to or more than five par cent of the fully diluted paid-up shara capilal of tha Company, the infermation has been disclosed for
Harendra Shah Mimish Harendra Shah pursuant to gift price per share of the Company based on the |ast five pnmary/secondary fransactions where Promoter Promoter Group enbities or Selling Shareholders or sharsholderis)
138. |Priti Harendra Shah J/H Hemang | Aflanta UHV Transformer | August 16, 2022 160,750 A0.00 10.00 | Transfer of equity shares having. the right to nominata director(s) on the Board, as applicable, are a party to the transaction, during the iast three years preceding to the date of this Red Herring
Harendra Shah LLP Prospecius, imespective of the size of the fransaction
139. | Priti Harendsa Shah JH Nirwsh  [Atlanta UHV Transformar | August 16, 2022 160,750 BO.OD 10000 | Transfer of equity shares WAGA for Primary lssuances MA
Harendra Shah LLP .
140, |Hemang Harendra Shah /0 | Aflanta UHY Transformer | August 16, 2022 17,000 B0.00 10,00 Transéer of equity shares AP IO e REy - TRl 7oAl U35 L0
Shital H. Shah LLP "As certified by Mis Parikh Shah Chotalia and Assosistes. with firm registralion number 118493W pursuant i their cerlificate dated Seplember 20, 2025
141, Nimésh Harendra Shah JHAmi | Atlanta UHV Transformer | August 16, 2022 45,500 BO.DO 10.00| Transfer of equity shares 8. Asaresult of the transfer of the Sale Shares, the shareholding of the Transferors in our Company has reduced and accordingly, the disclosures in relation to the pre-Offer
N. 5hah JiH hegh M. Shah LLP shareholding of the Transferors in the sections fitted *Summary of the Offer Document - Aggreqate pre-Offer and post-Offer shareholding of our Promofiers. the members of
142. |Knupeshbhai N. Patel HUF Smitaben Krupeshbha: Patel | September 25, 207 625 . 10.00 | Transier of equity shares our Promaoter Group and the Sefing Sharaholders, as a perceniage of our paid-up Equily Share capllal”, “Summary of the Offer Document — Aggregale pre-Offer and pos-
2024 pursuant to dissolution Offer shareholding of our Promaters, the members of our Promoter Group and additional fop 10 Shareholders” and “Capital Structure” beginning on pages 18, 19 and B1 of
of HUF Ihe Red Harring Prospecius, respectively, as on tha data of this Addendum, stands modified, 1o the extant applicabla.
143. | Krupeshbhai N. Patel HUF Late Krupeshbhai Septamber 26, 207 625 . 10.00) Transfer of equity shares 0. Further, the loan repayment table in the section liled “Obiecls of the Offer — Repaymentiprepayment, in full or in par, of cerfain oulstanding bormowings availed by our
Narharibhat Pateld 2024 pursuant o dissoluton Company” on page 123 of the RHP stands modified to inchude tha dates of disbursement of the loans availad by the Company, being December 31, 2024 and January 20,
: _ : of HUF : 2025 in respect of Tata Capeal Liméded. and December 31, 2024 in respect of HDFC Bank Limited,
144. | Krupeshbhai N. Patel HUF Niral Krupeshibhal Fatel Seplamber 28, 207 825 . 10.00) Transfer of equity shares The RHP and all Offer related material shall be read in conjunction with this Addendum, The information in this Addendum supplements and vpdates the information in the RHP.
2024 pursuant lo dessollbon Relevani changes will b= reflected in the Prospectus to be fked with the RoC, SEBI and the Stock Exchanges. However, this Addendum does not reflect all the changes that may
: : : of HUF . hawve ocourred between tha date of filing of the RHP and the date hereof, and accordingfy does not include all tha changes and'or update that will be included in the Prospectus.
Ll Al Anpestined Pl [Sapbember 2, G 7 100 Tramstar . Gnuity. 8148 Please note that the information inchuded in the RHP will be suftably up<dated, inchuding 1o the extent staled in s Addendum, as may be applicable, in the Prospectus, &s and
2024 pursuant to dissolution when filed with the RoC, and thereafier with SEBI and the Stock Exchanges.
T35 [Narmarbha 5 Paisl HUF Lata Krupeshbhai Seplamber 76, B0 55T : 000 ?r:rg:arnfaquit'_u p— All capitalized ferms usad in this Addendem shall, unless the context othenwise requires, have the meanings ascribed fo themn in the Red Herring Prospecius.
Marharibhat Patel§ 2024 pursuant to dissoluton
of HUF For Atlanta Electricals Limited
147, |Marharibhai 3. Patel HUF Varshaben 5. Patel September 25, 474 333 . 10,00 | Tramsier of equity shares On behatt of the Board of Direclors
2024 pursuant o dissolution Sdl-
of HUF .
148 |Swendrabhai N. Patel HUF | Tanmay Surendrabhai Fatel | Sepiember 26, 1272500 : 10.00| Transier of equity shares |~ [ lace: Anand, Gujaral Tejalben Saunakkumar Panchal
2124 pursuant to dissolution Crate: Septamber 20, 2025 Company Secrefary and Compiiance Officer
of HUF
120 |Late Krupeshbhal Narhanbhal | Laitaben Narharibhal Patel | Sepiamber 26, 1,057,202 : 10,00 Transter of equity shares bt R BT Aol bt A e sl
Patal® 224 pursuant o gift
150. |Miral Krupeshbhal Patel Lalitaben Nasharibhal Patel | September 26, 207 625 - 10.00| Transfer of equity shares ' mﬂ& %!li A,qms CAPITAL (.) HUFG MUEG Irtime
2024 rauant io gi il oo
161, |Amish Krupeshbhai Patel Lalilaben Naharibhai Patal | Segtamber 26, 207 625 : 10.00 ?:ansmrc-fgqrrﬁiry shares s
2024 _ | pursuant o gt Motilal Oswal Investment Advisors Limited Axis Capital Limited MUFG Intime India Private Limited
152. |Tanmay Surendrabhai Paiel Lalitaben Narharibhal Patel |Seplember 26, 1,272 500 - 10.00 | Transfer of equity shares Modilal Cswal Tower, Rahimiullah Sayani Road 151 Floor, Axis House (Formerly Link Intime India Private Limited)
2024 pursuant io gift Cpposite Paral 3T Dapot. Prabhadevi, Pandurang Budhkar Marg, Worll C-101, 1st Floor, Embassy 247, LBS Marg
153. |Pooga Niral Patel Lalitaban Marharibhai Patel | Seplambear 28, 496 964 . 10000 | Transfar of eguity shares Mumbai - 400 025, Maharashtea, India Mumbal = 400 025 Vikhroli (West) Mumbai -400 083, Maharashira, India
2024 pursuant to gift Telephone: + 91 22 7133 4380 Maharashira, India Telephone: +81 810 811 4249
154, |Chaitali Tanmay Pate! Lalitaben Marharibhai Patel |September 26, 455 963 - 10.00| Transfer of equity shares E-mail: atlantaelecircals ipo@muatialoswal com Telephone: +81 22 4325 2183 E-mall: attantaglectricals ipo@linkintime.co.in
2004 pursuant to gift Investor grievance E-mail: moiaplredressal@ E-mail: atlantaelectricals ipo@axiscap.in Investor grievance E-mail-
133. |Ripa Amish Patel Lalitaben Narharibhal Palel |Seplember 26, 496,963 . 10.00| Transfer of equity shares mofilaloswal com Investor grievance E-mail: complaints@aniscap in sflantaelectricals ipo@inkintime.co.in
2024 pursuant to gift Website: www.matilaloswalgroup.com Website; www axiscapital co.n Website: www linkintime ca.in
136. |Varshaben 5. Patel Lalitaben Narharibhai Patel | September 26, 292,053 - 10.00| Transfer of equity shares Contact person: Sankita Ajinkya’ Kunal Thakkar Contact person: Mayuri Aryal Jigar Jain Contact person: Shant Gopalkrishnan
2024 pursuant o gift SEBI registration number; INMODO011005 SEB! registration number; INMODD01 20249 SEBI registration number: INROOOD0D4058
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